'FIR No. 143/2020
~ pS Nanglol -

U/s 153/182/509 \PC

02.08.2020

Ld. APP for the state through VC.
10/AS| Gulab Singh in person.

ab Singh that charge-sh
e the concerned Court and

Present:-
It is submitted by IO/ASI Gul eet in the
police

present case has already been filed befor

file is also lying in the concerned Court.
Today, sinc

erned FIR. Tomorrow i

eitis Sunday no court staff is available to verify the

.e. 03.0‘8.2920 is also holiday due to occasion

conc

of Raksha Bandhan.
cerned Court is directed 10

Accordingly, Ahlmad of the con
n record the casé file before the concerned court on 04.08.2020.

place O
und down for NDOH.

IO is bo

(Sondm Gupta)

Duty MM/West/T HC/Delni
02.08.2020
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13 072000,
ﬁ Fresh Kalandara has been filed by the 10

Present:  Ld. APP for the State (through CISCO Webex).
IO in person.
Accused in person.
P i
Accused is directed to be released on bail subject (O furnishing of bai
bond of Rs.10,000/-.
ccused forthwith.

Copy of Kalandara be supplied to the a
as been alleged to have

Perusal of the same reveals that the accused h
committed offence punishable under section 184/185/ 181/192/196 M V. Act.
y, the accused is only a driver of the

At the same time, admittedly,
e of Vijay Tewar.

offending vehicle and the vehicle is registered in the nam
be issued to the owner of the offending vehicle namely

Fresh C/N -

Vijay Tewar through IO concerned for NDOH.
Put up the matter before the Ld. Duty MM on 02.08.2020.
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R

PS H:
U/s 336/337 \PC
02.08. 2020

j0/SHO concerne‘d to file

Thls is an a :
pplicati
status report. o seek"19 directions 10

Present - Ld. A
PP f
e or the state through VC.

St : ‘
atus report filed by |0. Same iS taken on record.

Duty MM/West/THC/Delhi
02.08.2020
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cation seeking permissio

This is.an appli
11SU-4967.

pearing NoO- DL-
VC.

Ld. APP for the state through
through VC-

Present:-
Ld. Counsel for the applicant

at he wishes 10

It is submitted by the counsel for app\icant th

withdraw the present application.
n rece'\ved on

Email of counsel for withdrawal of the applicatio

official Court email ID.
In view of the same, present application stands disPo ed of as
withdrawn.
(Son upta).
Duty MM/We HC/Delnt
02.08.2020
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FIR No. 665/2020
PS : RajouriGarden
U/S 14 Foreigners Act

02.08.2020
This is an application for bail U/s 437 Cr.P.C. of accused AnkKit.

Present:- Ld. APP for the state through CISCO Webex.
10/ ASI Rajendra Dhaka through C!SCO Webex.
Ld Counsel for the applicant/accused through CISCO

Webex.

An application U/s 437 Cr.P.C. filed on behalf of accused Ankit
wherein it is stated that he is stated to be in JC since 26.07.2020. lt is

further stated that the accused is a meritorious student of 22 years old and
d thus, it is prayed that the

is the sole bread earner of the family and an
accused be enlarged on bail.
Report filed by the 0. As per the report, the accused was

staying in India on fake passport and Aadhar Card. It is further stated that
from the possession of accused. ltis

many fake passports were recovered
d accuse may flee

further stated that the investigation is at initial stage an

from India if, released on bail.

Heard. Perused.
As per the report of 10, since the investigation is at initial stage

dia. Thus, this Court is not

and there are chances of his fleeing from In
efit of bail to the accused at this stage.

inclined to grant the ben

Accordingly, application stands dismissed.
Copy of this order be sent by whatsapp/e-mail.

(SON UPTA)
Duty MM, West, THG, Delhi 02.08.2020
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PS Nihal Vinar
Uls 380/457/411/34 \PC
02.08.2020

Present:- Ld. APP for the state through VC.
I0/ASI Ashok KUmar in person-

: It is reported by o/ASI Ashok Kumar that the permanent
address of accused is F-106/2, gahid Sukhdev Nagar, Wazirpur Industrial
Area, Ashok Vihar, Delhi and pjg temporary address is H. No. 2734, Gali

No.6, Jain Nagar, Karala, Deihj gnd in view of the same the addresses on

the custody warrant and release warrant are different.
Present order be sent to concerned Jail Superintendent

forthwith with the directions to release the accused it not required in any

other case.
Copy of this order be given dasti as prayed for.
(So Gupta)

Duty MM/WestTHC/Delhi
02.08.2020
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ﬁ.;j;'.ﬁt\ﬁl""’ QA.MM.‘:O'.&L JESTRISTRICT. T
HAZaRAPUNYG-DRLAI

FR NG S
NO. 201/1g
Big’g‘gflpun
- 3 i .
01.08.2025048_,5_09/34 IPC

- District Cour : ;
' e funcli"”iﬂg has peen restricted fill 14.08.2020 amid lock-
en e

CiOWn by the et
" Hon'ble 1y i i no. 26/DHC/2020
] dated 30.07‘20-20 High Court of pelhi, vide office order no.

Present :

Statement recordeq
File perused.

e t::rLllgelll of file reveals that FIR Was registered on 22.09.2018,
i ’ PSI has filed the application today before the Duty
gistrate. Further, application ig ot forwarded by the SHO concerned.

Let an explanation pe called from the SHO PS Mayapuri as 10
why the application was filed after 5 lapse of two years, for 02.08.2020.
Copy of this order pe given to 10 with direction to communicate

fhe same to the SHO.

(Babi lya)
Duty MM-I/West/Delhi
01.08.2020

}8'}07/0 p‘r‘. LAMF Skete Ve
\/\/ 20 gld/M woh ' ‘

Jor Rehish i
LI e
Lourk - 2efoo o
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Present"
;?1 ::P}f for the State through
Jha, Ld LAC for the &
. .gtion 0N
dinthe present

Ar
gument heard on the interi
falsely :
in JC siNc®

accused. Iti
case. Itis ;thi‘nf:zted that the accused Wa°
Bail azdl.that- the applicant/acc edis N l
As thep;:atlon is opposed py Ld- ‘for the St&
eged recovery has already peen offected, NO useful
din JC part'\cu\ar\y in view of
inder S0 sh. Sita
d 1o

purpose w
ill be served by keeping the accus€

outbreak o
f COVID-19. Accordingly, the 2¢¢
days,

Ram be he
r
be kept in szi'nre'eased on interim bail fOF 45
any other criminal ¢as€: on his furnishin
‘ jon of Jail Supenntendem

Jail

bond in the
S
um of Rs. 10,000/- to the satisfact
ant

pe sent 1O

f this order
s release walf

concerned.
o be treated &

Full signed duplicate ©O

Superi
perintendent concerned, which shall als

u
pon the acceptance of personal bond.
n Dasti, @S prayed for. k

Copy of this order be give

..\ :
: (So upta)
Duty MM/Wes Hc/Delhi
02.08.2020
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“Present: ' ’ .
7 5 Ld.

o ?\PKP .fJ?wr the State through €

a. Ld LAC for m% app!

Argume
n
t heard on the interim P2 ai
s fals€ y !

It is stat
ed that th
e accused
wa
ccused 18! in
p for the state-
n usefu‘

accused.
case. ltis
submitted that the appl
o : ic
Aall application is oppozm(;aby L
s the all ; -
eged recovery has already be n effe ected,
din JC pamcu\a rly in VieW !
rahul @ sunny Slo S0
if he'1s not

purpose wi
ill be served by keeping th
g the accus®
cused
45 days: |
ishing the

outbreak

Sube S'n;:l (;:VIhD -19. Accordingly, the ¢

required to be kepf:bjcraeased on intefim il for

personal bond in the Sum any other criminal €@5€: on his furn!

Superintendent COHCefnedm of Rs. .10,000/- to the sgtisfact'\on of Jail
Fu

! Slgned dUpllcate of this order b€ gent 10 Jail
all also be treated @S release warrant

’
[O‘-

Copy of thi
is order be given Dasti, 85 prayed

m Gupta)
Duty MMIWesUTHCIDe\h‘\
02.08.2020
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Ld.APP fo} t'hfers‘ta, : S B
R ol B State th h VC. KRR s

“Sh. " Lokesh Kumr:rug Ld Counsel .~ for the
- applicant/accused. '
Reply filed by the 10. As per the reply filed by 10, the order

have already been Passed on 28.07.2020 to release Jamatalashi articles
- by concerned Duty Mm. Photocopy of the said order has been filed.

Accordingly, the present application stands dismissed being
infrgctuous.

(So Gupta)‘
Duty MM/West/T HC/Delni
02.08.2020
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Present: L.d‘ S e
: VA o
sh. Ak, qrthe st ugh C'S'GGant/aGG"'s
e ha, Ld L?\tg tfgrrot e 2pP" ; beha\f of th€
‘ArgL,me 3 5 app"catl : resent
accused. Itis st Nt heargy on : [erirﬂ ba" i plica int er
S ated tha the " _ 1als®” 5.05.202°
se. It is submi t the 5 gw 5 ; si e
B itted that the coust ccused is I" he staté
i : appli a
ail application j pplican’ d. aAPP fof usefu\
As the al Nis Opposedb L bee eﬁectedi n
purpose will be €ged rec as [red Cu‘any in view
outbr served by k overy " ed in ;
eak of covi eepin e accus Haddl SIO
Kama’ be h D-lg' ACCO - g th a Cuse Sura] H d
AT ereby releaseq rdingly, the s 45 days if he is not require
pt in : on j . al A
bond in th JC in any other ety e, 0 his furnishing the person@
e sum of crimind cas€ = . ;
. ermtendent
concerned. - Rs. 10,0001 1 the satisfactlon of Jail SUP
Full si
i .
gned duplicate Of nis  order pe sent o Jail
lease warrant

Superinte
ndent co
n
cerned, which shall &5° *° yreated as €

upon the
| acceptance of pers
onal bond.

Copy of thi
is order be gjyen Dasth & prayed for

4
(So Gupta)

gu/‘ :
Duty MMIWestITHCIDe\hi
02.08.2020
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